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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

OA NO. 394 OF 2022
IN THE MATTER OF:

PUSHPENDRA KUMAR ...APPLICANT
VERSUS

BLOCK DEVELOPMENT OFFICER,KADAURA &

ORS -.RESPONDENTS.

OBJECTIONS BY APPLICANT TO THE REPORT OF ADDITIONAL
CHIEF SECRETARY, ANIMAL HUSBANDRY DEPARTMENT,
GOVERNMENT OF UTTAR PRADESH DATED 05/12/2024 IN OA NO
394/2022. (ALONG WITH AFFIDAVIT).

The Applicant most respectfully Sheweth:

1. That pursuant to the direction given by this Hon’ble tribunal dated
13/08/2024 Additional chief secretary, animal husbandry department,
government of Uttar Pradesh submitted a compliance affidavit dated
05/12/2024. the applicant, at this stage, is filing objection to the above-

mentioned response/report.
PRELIMARY OBJECTIONS:

2. That in affidavit dated 05/12/2024, ACS, animal husbandry dept., UP
in para 13 has contended that temporary gaushalas do not come under

the guidelines set by CPCB and ICAR whereas the said plea has already
been rejected by the Hon’ble Tribunal in para 43 of order dated 13/08/2024.

3. That ACS in para 10 of the Affidavit has mentioned that stray cattle
shelters are welfare-oriented facilities so obtaining an NOC is not

mandatory. this is highly objectionable and against the directions given
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by this tribunal in para 43 and para 48 (I to V) of order dated 13/08/2024,

which is being reproduced below:-

“ 43 .We find no force in these submissions made by the District
Magistrate, Jalaun and Additional Chief Secretary, Animal Husbandry
Department, Uttar Pradesh that due to the Gaushalas/Nirashrit Go Ashray
Sthals being temporary and non-commercial establishments are exempted
Jfrom applicability of and are not required to comply with the Guidelines for
Environmental Management of Dairy Farms and Gaushalas issued by
CPCB and Manual on Management of Gaushalas issued by ICAR for the
simple reason that any such place where cows are kept in large number, with
whatever name given to the same, will fall within the definition of the
gaushala and any gaushala whether temporary or permanent, commercial
or non-commercial, profit making or non-profit making will be bound to
comply with the Guidelines for Environmental Management of Dairy Farms
and Gaushalas issued by CPCB and Manual on Management of Gaushalas
issued by ICAR and environmental norms particularly those embodied by
the provisions of the Water Act 1974 and Air Act 1981. Therefore, the
Gaushalas/Nirashrit Go Ashray Sthals will be bound to comply with the
same and will not be entitled to any exemption from the applicability thereof

and compliance therewith.”

4. That the averment in made by ACS, animal husbandry dept., UP in para
13 that “.... Temporary Gaushalas do not come under the guidelines
set by CPCB and ICAR...” is highly objectionable and against the
directions given by this hon’ble tribunal in para 43 of order dated
13/08/2024 as quoted hearin above.

5. That in fact in Para 10, 11, 13, and 16 of the affidavit ACS has tried to
ignore and circumvent the directions given by this hon’ble tribunal in paras
43 and in para 48 (I to V).
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6. That in the para 10, 11, 13 and 16 of affidavit dated 05/12/2024 animal
husbandry dept., UP made averment that cattle shelters/Go-Ashray Sthals/
Gaushalas are not commercial establishment so are not bound to comply
with CPCB guidelines and Manual on Gaushala by ICAR while in para 43
of interim order dated 13/08/2024, this tribunal dismissed this submission
and clarified that any such place where cows are kept in large number,
with whatever name given to the same, will fall within the definition of
the gaushala and any gaushala whether temporary or permanent,
commercial or non-commercial, profit making or non-profit making will
be bound to comply with the Guidelines for Environmental Management
of Dairy Farms and Gaushalas issued by CPCB and Manual on
Management of Gaushalas issued by ICAR

7. None of the directions given by this hon’ble tribunal in para 43 and in para
48 (I to V) of order dated 13/08/2024 have been compiled with by ACS,
Animal Husbandry Dept., UP till date.

8. That the Hon’ble Tribunal has already clarified that there is no exemption for
gaushalas from the applicability of CPCB guidelines vide order dated
11.03.2022 passed in MA no 18/2022 and 19/2022 in OA no 46/2018 and
has held that :-

Para 1. “The application has been filed in a decided matter with following
main prayer: - “Clarify/modify the final order dated 08.10.2020 to
make it clear that it not mandatory for Gaushalas running as
charitable institutions on donated lands to obtain consent to establish
and consent to operate under Water Act, 1974 as well as Air Act,

1981 as per the categorization of industries in Orange and Green

3933

Category, respectively.
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“Para 6. We are unable to accept the submission. There is no violation of
right of Religion or right of Charitable Institutions merely by
complying with the environmental norms in running of Gaushalas,
in the interest of public health. There can be no challenge to the
environmental laws nor such challenge has been made. The
Tribunal is bound to enforce ‘sustainable development’ and
‘precautionary’ principles and safeguard against unregulated
activities having adverse impact on environment. We are neither
opposed to functioning of Gaushalas nor religious rights. All
that we have directed is compliance of environmental norms to
which there can possibly be no valid objection.”

PARAWISE OBJECTIONS

9. That the para 6,7,8, of report dated 05/12/2024 is about setting up of cattle

protection centre of 400 cows while in para 48(i) of order dated 13/08/2024

this hon’ble tribunal directed ACS, animal husbandry dept., UP and CS,

Govt. of UP, to explore the possibility of setting up and running of
gaushalas which can accommodate 2000-3000 cows by Gram Panchayats
by identifying/allocating suitable grazing lands available with Gram
Panchayats. the while not in compliance of para 48(i) of order dated
13/08/2024.

10.That the averment made in para 9 of compliance affidavit dated
05/12/2024 is about availability of 37156 hectares of encroachment free
grazing lands but in reality, in none of the gaushala of UP green fodder is
produced on grazing land (o feed the cattle of gaushalas. Rotten parali of
paddy is being fed to the cattle of gaushalas. parali is used to be dumped in
gaushalas under open sky post the harvesting of paddy in October of each
year which is being fed to the cattle of gaushalas in entire state of UP. The
feeding of parali of paddy is against the CPCB guidelines and Manual on
Gaushala by ICAR as it is harmful to the health of cows as well as to the
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environment due to enteric methane production. Hence the the averment
made in para 9 of compliance affidavit dated 05/12/2024 are completely
false and The true colored GPS photographs of dump of parali in gaushalas
are annexed hereto and marked as Annexure A-1. The true GPS videos of
same are stored in the pen-drive.
11.That the averments made by ACS, animal husbandry dept., UP in para 10
that stray cattle shelters are welfare-oriented facilities intended for the
basic sustenance of stray cattle, not commercial operations is false and this
averment was already dismissed by this hon’ble tribunal in para 43 of
interim order dated 13/08/2024 as “for the simple reason that any such
place where cows are kept in large number, with whatever name given to
the same, will fall within the definition of the gaushala and any gaushala
whether temporary or permanent, commercial or non-commercial, profit
making or non-profit making will be bound to comply with the Guidelines
Jor Environmental Management of Dairy Farms and Gaushalas issued by
CPCB and Manual on Management of Gaushalas issued by ICAR”.
Further averment made in this para that as per CPCB guidelines, obtaining
an NOC is not mandatory for setting up such shelters, unlike dairy farms
or commercial establishments is also completely false as per CPCB
guidelines, obtaining an NOC is mandatory for Gaushalas [ para 7(iii)
of CPCB guidelines]. CPCB issued directions on 10.07.2020 under Section
18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention & Control of Pollution) Act, 1981 regarding
classification of Dairy Farms and Gaushalas ino Orange and Green
Category, respectively. Gaushalas have been put at Sr no 65 of revised
document on categorization of industries into orange, green and white
categories. The relevant part of CPCB guidelines and revised document of
CPCB dated 10.07.2020 is annexed hereto and marked as Annexure A-2.
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12.That the averments made by ACS, animal husbandry dept., UP in para 13
that Temporary gaushalas do not come under the guidelines set by
CPCB and ICAR is completely false and highly objectionable as this
averment/submission of ACS, animal husbandry dept was already
dismissed by this hon’ble tribunal in para 43 of order dated 13/08/2024
as -

“43 We find no force in these submissions made by the District
Magistrate, Jalaun and Additional Chief Secretary, Animal Husbandry
Department, Uttar Pradesh that due to the Gaushalas/Nirashrit Go Ashray
Sthals being temporary and non-commercial establishments are exempted
from applicability of and are not required to comply with the Guidelines
for Environmental Management of Dairy Farms and Gaushalas issued by
CPCB and Manual on Management of Gaushalas issued by ICAR for the
simple reason that any such place where cows are kept in large number,
with whatever name given to the same, will fall within the definition of the
gaushala and any gaushala whether temporary or permanent, commercial
or non-commercial, profit making or non-profit making will be bound to
comply with the Guidelines for Environmental Management of Dairy
Farms and Gaushalas issued by CPCB and Manual on Management of
Gaushalas issued by ICAR and environmental norms particularly those
embodied by the provisions of the Water Act 1974 and Air Act 1981.
Therefore, the Gaushalas/Nirashrit Go Ashray Sthals will be bound to
comply with the same and will not be entitled to any exemption from the
applicability thereof and compliance therewith™
Further averment made in this para that all gaushalas are equipped with
necessary arrangement, shed, infrastrure and facilities is also completely
false in all gaushalas of villages cows are trapped inside the barbed
wires without any shelter and necessary arrangement. There is no

green fodder in these gaushalas. on an average 25 kg of green fodder
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per adult cow is necessary as per manual on management of Gaushalas
by ICAR but in place of green fodder rotten parali of paddy is being
fed to the cattle of gaushalas. more than 500 cattle are trapped in open
in extreme winter and in scorching sunlight of summer in gaushalas of
villages. There is no treatment facility available for the cattle of gaushalas.
In rainy season there is knee deep water and marsh in these gaushalas. the
report of Oversight Committee dated confirms the pitiable conditions
of gaushalas of district Jalaun and found mismanagement, collapse of
mechanism and mass death of cows in all of the 42 gaushalas visited
by committee. The true coloured GPS photographs of pitiable conditions
of gaushalas in winter, summer and rainy season are annexed hereto and
marked as Annexure A-3 and true GPS videos of the same are stored in
pen-drive. The relevant part of the inspection report of oversight committee
dated 30/11/2023 is annexed hereto and marked as Annexure A-4.
13.That the averments made in para 14 that regular reviews of gaushalas and
stray cattle programs have been carried out, is false. Moreover, in para
48(iv) of order dated 13/08/2024 this tribunal directed ACS, animal
husbandry department UP and CS Govt. of UP to review and close the
gaushalas which are not complying with CPCB guidelines for
environmental management of dairy farms and gaushalas and manual on
management of Gaushalas by ICAR but not even single gaushalas was
closed for not complying with CPCB guidelines for environmental
management of dairy farms and gaushalas and manual on
management of Gaushalas by ICAR whilc more than 5000 gaushals/ go-
ashray sthals are running in entire state of UP without any NOC from
UPPCB under the Water Act and Air act. None of the gaushala of UP is
complied with CPCB guidelines for environmental management of dairy

farms and gaushalas and manual on management of Gaushalas by ICAR
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but no action has been taken yet on these gaushalas by ACS, animal
husbandry department UP and CS Govt. of UP.

14.That the averments made by ACS, animal husbandry dept., UP in para 15
that silage is being adopted as substitute for green fodder at cow shelters is
completely false. Ground reality is that rotten Parali of paddy is being
given as fodder to the cattle of gaushalas only once in 24 hours that too in
a very less quantity which is against the CPCB guidelines and Manual on
Gaushala by ICAR. The true GPS photographs of dump of parali as a
fodder in Gaushalas are annexed above as Annexure A-1 and true videos
are stored in pen-drive.

15.That the averments made by ACS, animal husbandry dept., UP in para 16
that Gaushalas are not commercial enterprises but shelters, where the
minimum needs of protected cattle are met is against the directions of his
tribunal passed in para 43 and para 48 of interim order dated 13/08/2024
wherein the this hon’ble tribunal dismissed the above submissions and
directed to comply with the CPCB guidelines and ICAR Manual.

16. That the averments made in para 18 that to ensure that the
"temporary/makeshift arrangement" of Gaushalas/Nirashrit Goashray
Sthals does not hinder compliance with CPCB and ICAR guidelines,
Through the letter issued by the office of the Director (Administration and
Development), Animal Husbandry Department, Uttar Pradesh, Lucknow,
bearing number 3217/w-2/NGT/2024-25, dated 03.12.2024, detailed
guidelines have been issued to all districts of the state, is not true. In para
43(v) of order dated 13/08/2024 this hon ble tribunal directed ACS, animal
husbandry department UP and Chief Secretary, Govt. of UP to suitably
modify its policy to make Gaushalas/Nirashrit Goashray Sthals permanent
so that the tag of the same being temporary /make shift arrangement does
not prevent compliance and justify non-compliance with the Guidelines for

Environmental Management of Dairy Farms and Gaushalas issued by
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CPCB and Manual on Management of Gaushalas issued by ICAR and
environmental norms. In above mentioned letter 3217/w-2/NGT/2024-25,

dated 03.12.2024 policy is not modified to make Gaushalas/Nirashrit
Goashray Sthals permanents moreover the word temporary shelter is
reiterated in entire affidavit to ignore and deny the directions of this
tribunal dated 13/08/2024.

17.That the averments made by ACS, animal husbandry dept., UP in para 20
that it is humbly submitted that for the compliance of the directions issued
by the Hon'ble Tribunal, comprehensive instructions have been issued by
the state government and necessary steps have also been taken to further
ensure compliance with environmental norms and the management of stray
cattle in the state, is false in totality. All the directions given by this
hon’ble tribunal in para 43 and in para 48 (I to V) has been denied by ACS,
animal husbandry dept., UP by way of filling this compliance affidavit
dated 05/12/2024. the averments made by ACS, animal husbandry dept.,
UP in affidavit dated 05/12/2024 clarified that ACS, animal husbandry
dept., UP denied to comply the directions of this tribunal dated 13/08/2024.
None of the directions given by this hon’ble tribunal in para 43 and in para
48 (I to V) of order dated 13/08/2024 are compiled by ACS, animal
husbandry dept., UP.

18.That the compliance affidavit dated 05/12/2024 by ACS, animal husbandry
dept., UP is in fact an affidavit of denial of compliance of directions passed
by this hon’ble tribunal in interim order dated 13/08/2024 which is highly
objectionable and unfortunate.

19.That the most barbaric truth of these gaushalas is mass death of cows inside
the gaushalas due to starvation, heat stroke in summer and cod stroke in
winter. Every year in the month of August and in the month of December
campaigns run by Government to protect the stray cattle in gaushalas,

during this campaign workers of Gram panchayat and Nagar
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Panchayt/Palika/Nigam beat, tie and drag the stray cows in a barbaric way
to put them into gaushalas.In few square feets of open space more than 400
to 500 cows are put. This process has been running since last 5 years. Now
the question is if 400 cows are protected in first year how the space for the
cows of next year is vacated, the answer is mass death in extreme winter
due to cold waves, starvation and mass death in extreme summer due to
heat waves. This fact was affirmed by oversight committee in the para
XXV of its inspection report dated 30/11/2023.

“CONCEALMENT OF DEATH:

xxv. As regards the death of bovines, during the inspection the villagers
informed that a large number of bovines had expired during the last winter,
but from the records, this fact could not be substantiated. 24 1062 The
villagers insisted that the death of bovines is being concealed. At Mae
Gaushala, Block-Rampura (Annexure-21), one tractor owner informed
the Oversight Committee that for 30 days his tractor was engaged in
transporting fodder to Gaushala and for 30 days it was used to
transport 30 dead cattle, but he has not been paid for that. In the record,
there was no such mention to support his version. On investigation before
the public, the representative of Pradhan admitted the above facts and
promised to pay the balance amount.” The relevant part of the inspection
report of oversight committee dated 30/11/2023 is annexed above in
Annexure A-4.
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20. In light of the facts stated hereinabove it is most respectfully prayed that this
Hon’ble Tribunal may kindly be pleased to dismiss the compliance affidavit
dated 05/12/2024 and take appropriate action against the concerned officers
under the section 26(1) and section 28(1) of NGT act 2010 for failure of
compliance of directions passed by this hon’ble tribunal in interim order

dated 13/08/2024.

Filed By:

MANI MUNJAL, PARTH YADAV, HARI SHANKAR JAIN
COUNSEL FOR APPLICANT
115, UGF World Trade Centre,
Barakhamba Road, New Delhi- 110001
Mobile No. 9654509793, 9717056135
Email: harishankarjain@gmail.com
advt.parthyadav@gmail.com

NEW DELHI
DATED 16.03.2025
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SUB: DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974 and THE AIR (PREVENTION &
CONTROL OF POLLUTION) ACT, 1981 REGARDING HARMONIZATION
OF CLASSIFICATION OF INDUSTRIAL SECTORS INTO RED, ORANGE,
GREEN AND WHITE CATEGORY.

WHEREAS, under Section 17 of the Water (Prevention & Control of Pollution)

Act, 1974, and under Section 17 of the Air (Prevention & Control of Pollution) Act,

1981, one of the function of the State Pollution Control Boards (SPCBs)/Pollution
Control Committees (PCCs) is to plan a comprehensive programme for the prevention,
control or abatement of pollution of streams, wells and air pollution in the States/ Union
Territory and to secure the execution thereof; and

WHEREAS, under Section 16 of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under
Water (Prevention and Control of Pollution) Act, 1974 is to coordinate activities of the
State Pollution Control Boards and Pollution Control Committees and to provide
technical assistance and guidance to SPCBs / PCCs; and

WHEREAS, CPCB has categorized 242 industrial sectors into red, orange, green
& white category and directed all SPCBs/PCCs on 07.03.2016 for its adoption and
implementation. The SPCBs/PCCs were also directed that addition of any new or left-
over industrial sectors and their categorization which is not listed in the categorization
done by CPCB, shall be done by a committee at the level of concerned SPCB/PCC, in
accordance with the revised criteria and guidelines of CPCB; and

WHEREAS, a need was felt to categorize some industrial sectors on PAN-India
level and to resolve anomalies in categorization, if any. Accordingly, CPCB through
Office Order No. B-29012/1PC-V1/2019-20, dated 17.02.2020, constituted a Committee to
deal with the matter related to categorization of industrial sectors under
red/orange/green/white category; and

WHEREAS, CPCB categorized - (i) Scrapping Centre (ii) Used Cooking Oil
Collection Centre (iii) Compressed/Refined Bio-gas production from bio-degradable
waste & (iv) Railway Stations, and through directions dated 30.04.2020, issued u/s
18(1)(b) of the Water Act, 1974 and Air Act, 1981, directed all SPCBs/PCCs for its
adoption; and
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WHEREAS, The Hon’ble NGT in the matter of O.A. No. 46/2018 (Nuggehalli
Jayasimha v/s Government of NCT of Delhi), vide order dated 24.01.2020 directed CPCB
that-

“...Thus, the guidelines prepared by the CPCB need to be revised by specifying
that State Boards/Committees must enforce ‘consent mechanism’ and, in particular,
follow an appropriate siting policy in the light of the carrying capacity of the area for
commercial dairy activities, having potential for air and water pollution. Dairy activities
have been categorized as ‘Orange’ category as per the laid down guidelines...”

WHEREAS, in compliance of the directions of Hon’ble NGT, the meetings of the
Committee on categorization of industrial sectors, were held on 29.05.2020 and
15.06.2020, through video conferencing. to categorize Dairy Farms and Gaushalas.
During the meetings, committee categorized Dairy Farm and Gaushala under Orange and
Green category, respectively. The details regarding categorization are given at
Annexure-I.

NOW THEREFORE, in view of the above and exercising the powers conferred to
Chairman, Central Pollution Control Board under Section 18(1)(b) of the Water
(Prevention & Control of Pollution) Act, 1974, and 18(1)(b) of the Air (Prevention &
Control of Pollution) Act, 1981, all the SPCBs/PCCs are directed to adopt and implement
the categorization of Dairy Farm and Gaushala, as finalized by CPCB.

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the action
taken report (ATR) in compliance of these directions to CPCB within 15 days from the
receipt of directions.

> il
(Shiv Das Meena)
Chairman
Copy te:
| The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan
3** Floor, Prithivi, Aliganj, Jor Bagh Road
New Delhi -110 003
2 All Regional Directors, CPCB
v DH, IT i with a request to upload

the copy of Directions on
CPCB website

(Prashant Gargava)
Member Secretary

(A
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Sl. SLNo.(as Non-Industriall W1 W2 W Al A2 A H Pollution Category o Remarks
No. per CPCB Operations Index
Document)  (Activities/ (PI)
Facilities/
Infrastructure/
Services)
2 65 Gaushalas 20 - 20 10 - 10 - 375  Green i This categorization is applicable to Gaushala where
T e—— weak, sick, injured, handicapped and abandoned

homeless cattle/cows are housed for rehabilitation.

ii. Wastewater is generated from floor washing, urine
output and occasional bathing of animals. Wastewater
contains organic matter, however, it is non-toxic and
easily biodegradable.

iii. Odour is generated due to dung and wastewater.

iv. All Gaushalas shall follow the “Guidelines for
Environmental Management of Dairy Farms and
Gaushalas” issued by CPCB.

v. In case, overall wastewater generation is 100 KLD or

more, the gaushala will be categorized in “Orange
category” with PI = 50 —
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4. Siting Policy:

The siting criteria will be applicable for new establishment, however, the existing
establishments should take appropriate pollution control measures as per the guidelines. The
siting policy for dairy farms and gaushalas are as follow:

i.

ii.

111

Dairy farms and gaushalas should be located outside city/village boundaries, atleast 200
meters away from residential dwellings and 500 meters away from hospitals & schools.
Dairy farms and gaushalas should not be located in flood prone areas, subject to
flooding at 1-in-25-year or more frequent levels in order to avoid contamination of
water bodies.

Dairy farms and gaushalas should not be located in areas with shallow groundwater

depth of about 10 to 12 feet and in particular in alluvium areas in order to avoid

groundwater contamination.

Dairy farms and gaushalas may be allowed to follow minimum distance criteria given

below which may be subject to vary with the local conditions:

a. National and State Highways: 200 meters from National Highway and 100 meters
from State Highway in order to avoid odour nuisance and road accident caused due
to cattle.

b. Major drinking water reservoir on catchment side: 500 meters in order to avoid
water contamination due to leakages/spillages from the dairy farms and gaushalas.

c. Drinking water source like wells, summer storage tanks, other tanks (drinking
water): 100 meters in order to avoid water contamination.

d. Major watercourses like River and Lake: 500 meters in order to avoid water
contamination.

e. Canals: 200 meters in order to avoid water contamination.

f. Inter-se distance between two establishments should be atleast 5 meters for
ventilation. Each unit should provide atleast 2.5 meters from each side and develop
the green belt.

5. Regulatory/ Meonitoring Mechanism:

i.

11

V.

The local authorities/corporations should carry out inventory of the dairy farms and
gaushalas located in their jurisdiction in the modified inventory performa given at
Annexure-A. The same should be updated and shared with the concerned SPCB/PCC
on annual basis (calendar year wise).

The local bodies/municipal corporations shall publish a public notice in newspapers
and on their website for registration of dairy farms and gaushalas as per municipal law.
The registration may be done preferably through online mode and same may be
displayed at their websites.

The SPCBs/PCCs shall publish a public notice o1 dai : aushalas 10 obtain
Consent to establish and consent to operate under Water Act, 1974 as well as Air Act,

1981 as per the categorization of industries. CPCB issued directions on 10.07.2020

"under Section T8(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and

mmﬁmmﬁfﬁrﬂct 1981 regarding classification of Da1ry

Farms and Gaushalas into Orange and Green Category, respectively.

The SPCBs/PCCs/local bodies/municipal corporations shall upload the Form-A for
compliance status of environmental guidelines on their website and also circulate to all
the dairy farms and gaushalas. The compiled status of compliance in the form of report
shall be submitted once in six months by SPCBs/PCCs to CPCB for Audit purpose.
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11/9/24, 2:16 PM Gmail - District ETAWAH: Mass death of cows :@1@4895 of order of Hon'ble NGT dated 13/08/2024 in OA no 394/202 -
Evnadl Aent do DM €S, ACS alory with Videos . (29
g Gmaii Pushpendra Kumar <pdwivedi0435@gmail.com>

C Mo ackon Hildade]

dated 13/08/2024 in OA no 394/2022 (Pushpendra Kumar Vs BDO,Kadaura & othrs)

Pawan Dwivedi <pdwivedi0435@gmail.com> Sat, Sep 28, 2024 at 4:01 PM
To: csup@nic.in, acsahdf22@gmail.com, dmetw@nic.in

Respected Sir,

PFA videos/photographs of pitiable conditions of Gaushalas of District ETAWAH UP wherein more than dozens
of rotten Skelton of cows are found inside the gaushala. alive cows are lying down trapped in marsh and mud.
Arrogant and negligent district administration is sleeping Only Secretary of Gaushalas shamshuddin has
suspended. The details of gaushala are mentioned below .

1. TR DI A Hedl dhaR Shelue- gerd!

In this gaushala there is no fodder/no adequate shelter/no adequate space/no treatment facility available for
cows/calves/bulls trapped inside. there is filth and marsh every where, no regular cleaning of dung.

| as an applicant, continuously sending you the mails regarding mass death of cows in different districts of Uttar
Pradesh but no action has been taken yet by concerned DM's, additional cheif secretary, Animal Husbandry, MS
UPPCB yet. This is very painful and unfortunate.

we request you to kindly comply with the order of hon'ble NGT in OA no 394/2022 dated 13/08/2024 . para 47
and 48 of the order is mentioned here for your reference.

“47. We are of the considered view that the environmental questions raised in the present original application
regarding the Gaushalas/Nirashrit Goashray Sthals are not confined to the Gaushalas/Nirashrit Goashray
Sthals situated in District Jalaun only and arise in respect of all the Gaushalas/Nirashrit Goashray Sthals
situated in the entire State of Uttar Pradesh. In view of the nature, significance, magnitude and impact of the
social and environmental questions involved, we consider it appropriate to and accordingly widen the scope of
the proceedings to entire State of Uttar Pradesh. ”

“48. We direct the State of Uttar Pradesh through Chief Secretary and Additional Chief Secretary, Animal
Husbandry Department, Government of Uttar Pradesh:-”

“ (iv) to review all Gaushalas/Nirashrit Goashray Sthals in the State of Uttar Pradesh and close all
Gaushalas/Nirashrit Goashray Sthals which do not meet siting criteria, requirement of land and infrastructure
or are not complying with the Guidelines for Environmental Management of Dairy Farms and Gaushalas issued
by CPCB and Manual on Management of Gaushalas issued by ICAR and environmental norms;”

i request you to take immediate remedial action including directions to DM, ETAWAH to take immediate action
to save the cows from starvation and closure of gaushalas as none of the gaushala in ETAWAH is complying with

the CPCB Guidelines for Environmental Management of Gaushalas and Dairy farms and Manual on Gaushalas
by ICAR and order of hon'ble NGT in OA no 394/2022 dated 13/08/2024.

In rainy season conditions of these gaushalas deteriorate causing sever iliness and death to cows due to
starvation,water logging, filth and marsh.

This is very unfortunate and painful cows are dying due to starvation and district administration of Etawah,is
standing as mute spectator as a challenge to order of hon’ble NGT.

Thanks and regards,
Pushpendra Kumar (applicant in OA no 394/2022)
mob: 9415054966

6 attachments

-EI ManualOnGaushala_ICAR.pdf
7128K

hitps://mail.google.com/mail/u/0/?ik=7238198f7 a&view=pt&search=all&permmsgid=msg-a:r8932145666752054 707&simpl=msg-a:r893214566675...  1/2
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11/9/24, 2:13 PM Gmail - District Firojabad: painful death of cowsZD@@@hayat Fariha & Eka :Non Compliances of order of Hon'ble NGT_..

Pishrct _Pivojabad-

ﬁ Gma H Pushpendra Kumar <pdwivedi0435@gmail.com>

€ meu( Antfo A bat Ne agah.

District Firojabad: painful death of cows in Nagar Panchayat Fariha & Eka :Non
Compliances of order of Hon'ble NGT dated 13/08/2024 in OA no 394/2022
(Pushpendra Kumar Vs BDO,Kadaura & othrs)

Pawan Dwivedi <pdwivedi0435@gmail.com> Sun, Sep 29, 2024 at 3:47 PM
To: acsud.goup@gmail.com

Respected Sir,

PFA videos/photographs of pitiable and painful conditions of Gaushalas of District Firojabad UP wherein cows
are dying in agony and pain due to starvation. Orphaned Carcasses of dead cows shows only bones are left in
their body due to non availability of fodder for a long time . alive cows are lying down trapped in marsh and
mud and waiting for painful and streching death. The word hell is less for these Gaushalas. Negligent Executive
officers of nagar panchayat Fariha & nagar panchayat,Eka is going against the order of hon'ble NGT, CPCB
Guidelines and ICAR manual on Gaushala.

The details of gaushala are mentioned below .
1. TR UIHId BR8] shelve- TheTene
2. IR AT Ul Sielve- [haiTaig

In this gaushala there is no fodder/no adequate shelter/no adequate space/no treatment facility available for
cows/calves/bulls trapped inside. there is filth and marsh every where, no regular cleaning of dung.

we request you to kindly comply with the order of hon'ble NGT in OA no 394/2022 dated 13/08/2024 . para 47
and 48 of the order is mentioned here for your reference.

“A7. We are of the considered view that the environmental questions raised in the present original application
regarding the Gaushalas/Nirashrit Goashray Sthals are not confined to the Gaushalas/Nirashrit Goashray
Sthals situated in District Jalaun only and arise in respect of all the Gaushalas/Nirashrit Goashray Sthals
situated in the entire State of Uttar Pradesh. In view of the nature, significance, magnitude and impact of the
social and environmental questions involved, we consider it appropriate to and accordingly widen the scope of
the proceedings to entire State of Uttar Pradesh. ”

“A8. We direct the State of Uttar Pradesh through Chief Secretary and Additional Chief Secretary, Animal
Husbandry Department, Government of Uttar Pradesh:-”

“ (iv) to review all Gaushalas/Nirashrit Goashray Sthals in the State of Uttar Pradesh and close all
Gaushalas/Nirashrit Goashray Sthals which do not meet siting criteria, requirement of land and infrastructure
or are not complying with the Guidelines for Environmental Management of Dairy Farms and Gaushalas issued
by CPCB and Manual on Management of Gaushalas issued by ICAR and environmental norms;”

49. We also direct the UPPCB to inspect all Gaushalas/Nirashrit Goashray Sthals for
compliance with the Guidelines for Environmental Management of Dairy Farms and
Gaushalas issued by CPCB and Manual on Management of Gaushalas issued by ICAR
and the environmental norms particularly the Water Act 1974 and Air Act 1981 and
take appropriate action including order for closure and imposition of environmental
compensation in accordance with law for non compliance/violations and to file Action
Taken Report within three months.

i request you to take immediate remedial action to save the cows from starvation.

In rainy scason conditions of these gaushalas deteriorate causing sever iliness and death to cows due ta
starvation,water logging, filth and marsh.

https://mail.google.com/mail/uf0/?ik=723898f7a&view=pt&search=all&permmsgid=msg-a:r-3313308984309492197&simpl=msg-a:r-39133089843...  1/3
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District Gazipur: Regarding Non Compliances of order of Hon'ble NGT dated
13/08/2024 in OA no 394/2022 (Pushpendra Kumar Vs BDO,Kadaura & othrs))

Pawan Dwivedi <pdwivedi0435@gmail.com> Wed, Sep 18, 2024 at 12:04 AM

To: acsahdf22@gmail.com

Respected Sir,

PFA videos/photographs of pitiable conditions of Gaushalas of District Gazipur UP (dated September 17,2024) as

visited Mr Gopal Pandey (mo: +919839222621) wherein CPCB Guidelines for Environmental Management of
Gaushalas and Dairy farms and Manual on Gaushalas by ICAR and order of hon'ble NGT in OA no 394/2022
dated 13/08/2024 are not complied. The details of gaushalas are mentioned below .

1. I 9O gEAR s §eqR Seue- S
2. A YO AR fwEEs QT siade- AT
3. TR 9ERI SieEie-HadR,Side- MY

In these gaushalas there is no fodder/not adequate shelter/no adequate space/no treatment facility available
for cows/calves/bulls trapped inside. there is filth and marsh every where, no regular cleaning of dung. there is
no care taker in most of the gaushalas for cows/calves/bulls. As per Manual on Gaushala by ICAR 25 kg green
fodder , 4 kg concentrate mixture of wheat, corn , soyabean etc is compulsary for a adult cow of average
weight in each gaushala but here in district Gazipur Rotten straw is being provided as fodder. Conditions of

theses gaushals are worst then hell. moreover all gaushalas of district Gazipur are in pitiable conditions and not

complying with CPCB Guidelines for Environmental Management of Gaushalas and Dairy farms and Manual on
Gaushalas by ICAR and order of hon'ble NGT in OA no 394/2022 dated 13/08/2024.None of the gaushala has
obtained NOC from UPPCB under the AIR and Water Act. photo graphs of above mentioned gaushalas are
attached here. Videos of only two gaushalas Hasanpur and Jauharganj is attached due to email size limit.

we request you to kindly comply with the order of hon'ble NGT in OA no 394/2022 dated 13/08/2024 . para 47

and 48 of the order is mentioned here for your reference.

“47. We are of the considered view that the environmental questions raised in the present original application
regarding the Gaushalas/Nirashrit Goashray Sthals are not confined to the Gaushalas/Nirashrit Goashray
Sthals situated in District Jalaun only and arise in respect of all the Gaushalas/Nirashrit Goashray Sthals
situated in the entire State of Uttar Pradesh. In view of the nature, significance, magnitude and impact of the
social and environmental questions involved, we consider it appropriate to and accordingly widen the scope of
the proceedings to entire State of Uttar Pradesh. ”

“48. We direct the State of Uttar Pradesh through Chief Secretary and Additional Chief Secretary, Animal
Husbandry Department, Government of Uttar Pradesh:-”

“ (iv) to review all Gaushalas/Nirashrit Goashray Sthals in the State of Uttar Pradesh and close all
Gaushalas/Nirashrit Goashray Sthals which do not meet siting criteria, requirement of land and infrastructure
or are not complying with the Guidelines for Environmental Management of Dairy Farms and Gaushalas issued
by CPCB and Manual on Management of Gaushalas issued by ICAR and environmental norms;”

i request you to immediate ial action including directions to DM/CVO Gazipur to take immediate
action to save the cows from starvation and closure of gaushalas as none of the gaushala is complying with
the CPCB Guidelines for Environmental Management of Gaushalas and Dairy farms and Manual on Gaushalas
by ICAR and order of hon'ble NGT in OA no 394/2022 dated 13/08/2024.

[Quoted text hidden]

2 attachments

N nagarpanchayt_jauharganj.mp4
2991K

D gramhasanpur.mp4
4295K

https://mail.google.com/mail/u/0/?ik=7238f98f7 a&view=pt&search=all&permmsgid=msg-a:r-8132200612954171462&simpl=msg-a:r-81 322006129...
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11/9/24, 2:35 PM Gmail - Reg:Non Compliance of order!directionSZI@‘@ @T in OA no 394/2022 dated 13/08/2024 (District Auraiya): pitiabl...

Cad| finklp AL, Bnimeld Hobanddy (UP but Ho ackim U

Gmail PAbict -PUITIYad - Pushpendra Kumar <pdwivedi0435@gmail.com>

Reg:Non Compliance of order/directions of Hon’ble NGT in OA no 394/2022 dated
13/08/2024 (District Auraiya): pitiable condition of gaushalas

Pawan Dwivedi <pdwivedi0435@gmail.com> Wed, Sep 11, 2024 at 4:01 PM
To: acsahdf22@gmail.com

Respected sir,

PFA photographs/videos of pitiable conditions of Gaushalas of District Auraiva{ﬁﬂ'ﬂT) UP as visited Dr shri
Krishnpal (mo: 7078568937) wherein CPCB Guidelines for Environmental Management of Gaushalas and Dairy
farms and Manual on Gaushalas by ICAR and order of hon'ble NGT in OA no 394/2022 dated 13/08/2024 are
not complied. The details of gaushalas are mentioned below .

1. A qard AR waEs AT, see- 3T

;
|
|
g
]
:

6. I TARIT ACER RFEES AT, STeTe- AT

In these gaushalas there is no fodder/not adequate shelter/no treatment facility available
for cows/calves/bulls trapped inside. there is filth and marsh every where. there is no
care taker in most of the gaushalas for cows/calves/bulls. As per Manual on Gaushala
by ICAR 25 kg green fodder is compulsary for a adult cow of average weight but here
in district Auraiya Rotten straw is being provided as fodder. Conditions of theses
gaushals are worst then hell. moreover all gaushalas of district Auraiya are in
pitiable conditions and not complying with CPCB Guidelines for Environmental Management
of Gaushalas and Dairy farms and Manual on Gaushalas by ICAR and order of hon'ble NGT in OA no
394/2022 dated 13/08/2024.None of the gaushala has obtained NOC from UPPCB under the AIR and
Water Act. photo graphs of above mentioned gaushalas are attached here but due to size limit of
email(25mb) only videos of alipur and malhausi gaushala is attached where rotten straw is being given
to cows/calves/bulls.

we request you to kindly comply with the order of hon'ble NGT in OA no 394/2022 dated 13/08/2024 .
para 48 of the order is mentioned here for your refrence

“48. We direct the State of Uttar Pradesh through Chief Secretary and Additional Chief Secretary,
Animal Husbandry Department, Government of Uttar Pradesh:-”

“ (iv) to review all Gaushalas/Nirashrit Goashray Sthals in the State of Uttar Pradesh and close
all Gaushalas/Nirashrit Goashray Sthals which do not meet siting criteria, requirement of land
and infrastructure or are not complying with the Guidelines for Environmental Management of
Dairy Farms and Gaushalas issued by CPCB and Manual on Management of Gaushalas issued
by ICAR and environmental norms;”

i request you to take immediate action including closure of gaushalas as none of the gaushala is
complying with the CPCB Guidelines for Environmental Management of Gaushalas and Dairy farms and

Manual on Gaushalas by ICAR and order of hon'ble NGT in OA no 394/2022 dated 13/08/2024.

Thanks & Regards
Pushpendra Kumar (applicant in OA no 394/2022)
mob: 9415054966

34 attachments

https://mail.google.com/mail/u/0/?ik=723898f7a&view=pt&search=all&permmsgid=msg-a:r-7016917183289172275&simpl=msg-a:--70169171832...
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ez vl Distict Hambipor: Regarding Nan COme@i%r of Hon'ble NGT dated 13/08/2024 in OA no 394/2022 (Pushpe..@
Emna| Mrdo o} m§uPACB, but Ho aopron 20 dads .

G ma ﬁ Pushpendra Kumar <pdwivedi0435@gmail.com>

District Hamirpur: Regar&iﬂg Non Compliances of order of Hon'ble NGT dated
13/08/2024 in OA no 394/2022 (Pushpendra Kumar Vs BDO,Kadaura & othrs)

Pawan Dwivedi <pdwivedi0435@gmail.com> Wed, Sep 18, 2024 at 1:53 PM
To: ms@uppcb.in, "robanda@uppcb.in” <robanda@uppcb.in>

Respected Sir/Madam,

PFA videos/photographs of pitiable conditions of Gaushalas of District Hamirpur UP {dated September
10,2024) wherein CPCB Guidelines for Environmental Management of Gaushalas and Dairy farms and Manual
on Gaushalas by ICAR and order of hon'ble NGT in OA no 394/2022 dated 13/08/2024 are not complied. The
details of gaushalas are mentioned below .

1. A SR AFaEs RRIS9E- gARR
2. TH FAE [OREEs PR FA9E- ARG

In these gaushalas there is no fodder/no adequate shelter/no adequate space/no treatment facility available for
cows/calves/bulls trapped inside. there is filth and marsh every where, no regular cleaning of dung. there is no
care taker in most of the gaushalas for cows/calves/bulls. As per Manual on Gaushala by ICAR 25 kg green fodder
, 4 kg concentrate mixture of wheat, corn , soyabean etc is compulsary for a adult cow of average weight in each
gaushala but here in district Hamirpur Rotten straw is being provided as fodder. Conditions of theses gaushals are
worst then hell. moreover all gaushalas of district Hamirpur are in pitiable conditions and not complying

with CPCB Guidelines for Environmental Management of Gaushalas and Dairy farms and Manual on Gaushalas
by ICAR and order of hon'ble NGT in OA no 394/2022 dated 13/08/2024.None of the gaushala has obtained
NOC from UPPCB under the AIR and Water Act. photographs/videos of above mentioned gaushalas are attached
here.

we request you to kindly comply with the order of hon'ble NGT in OA no 394/2022 dated 13/08/2024 . para 47
and 48 of the order is mentioned here for your reference.

“A7. We are of the considered view that the environmental questions raised in the present original application
regarding the Gaushalas/Nirashrit Goashray Sthals are not confined to the Gaushalas/Nirashrit Goashray
Sthals situated in District Jalaun only and arise in respect of all the Gaushalas/Nirashrit Goashray Sthals
situated in the entire State of Uttar Pradesh. In view of the nature, significance, magnitude and impact of the
social and environmental questions involved, we consider it appropriate to and accordingly widen the scope of
the proceedings to entire State of Uttar Pradesh. ”

“48. We direct the State of Uttar Pradesh through Chief Secretary and Additional Chief Secretary, Animal
Husbandry Department, Government of Uttar Pradesh:-”

“ (iv) to review all Gaushalas/Nirashrit Goashray Sthals in the State of Uttar Pradesh and close all
Gaushualas/Nirashrit Goashray Sthals which do not meet siting criteria, requirement of land and infrastructure
or are not complying with the Guidelines for Environmental Management of Dairy Farms and Gaushalas issued
by CPCB and Manual on Management of Gaushalas issued by ICAR and environmental norms;”

49, We also direct the UPPCB to inspect all Gaushalas/Nirashrit Goashray Sthals for compliance with the
Guidelines for Environmental Management of Dairy Farms and Gaushalas issued by CPCB and Manual on
Management of Gaushalas issued by ICAR and the environmental norme particularly the Water Act 1974 and
Air Act 1981 and take appropriate action including order for cl nd imposition of environmental
compensation in accordance with law for non compliance/violations and to file Action Taken Report within
three months.

irequest you to take immediate action including impose of environmental compensation and closure of
gaushalas as none of the gaushala is complying with the CPCB Guidelines for Environmental Management of
Gaushalas and Dairy farms and Manual on Gaushalas by ICAR and order of hon'ble NGT in OA no 394/2022
dated 13/08/2024.

[Quoted text hidden]

10 attachments

https://mail.google.com/mail/u/0/?ik=7238f98f7a&view=pt&search=all&permmsgid=msg-a:r-3342499213593203909&simpl=msg-a:r-33424992135... ~ 1/3
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xxiii. In 06 of the 42 Gaushalas, it was told by the Gopalaks that the

Refport ot OW?(;@g?ﬂmﬁﬁ_dakd ﬂnngmrg-

bovines were being given some bath but this fact could not be
ascertained during inspection. In all other Gaushala, the bovines are
not given baths in spite of clear prescription in the guidelines and the
facility of a submersible pump in the Gaushala.

xxiv. As often informed during inspection, each LEO has been made
incharge of an unmanageable number of Gaushalas. One, Shri
Devendra Kumar Kushwaha told that he is incharge of more than 30
Gaushalas, therefore, he is not able to do justice to the task. Even in
normal course, one LEO is looking after about 10 Gaushalas. At 03
Gaushalas (Kaushalpur, Sunaya and Nari Gaushalas of the Block-
Konch), the Gopalaks were not able to recognize the LEO or the VO.
In the presence of the Veterinary Officer, one Gopalak said that on
the death of bovines, immediately information is given to the
Veterinary Officer but nobody comes. The Veterinary Officer
explained that he had to visit 58 Gaushalas under his charge, so it was
not possible for him to visit every Gaushala frequently or immediately

on receiving the call. But, it is a hard fact that post-death formalities

are not being carried out and recorded properly. In a nutshell,

because of allotment of an unmanageable number of Gaushalas to
the LEOs and the Veterinary Officer, the health service to the bovines

of the Gaushalas is suffering.

o~ CONCEALMENT OF DEATH:
xxv. As regards the death of bovines, during the inspection the villagers

informed that a large number of bovines had expired during the last

winter, but from the records, this fact could not be substantiated.

24
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The villagers insisted that the death of bovines is being concealed. At

—

Mae Gaushala, Block-Rampura (Annexure-21), one tractor owner

informed the Oversight Committee that for 30 days his tractor was

engaged in transporting fodder to Gaushala and for 30 days it was

used to transport 30 dead cattle, but he has not been paid for that. In

the record, there was no such mention to support his version. On

investigation before the public, the representative of Pradhan
admitted the above facts and promised to pay the balance amount.

Further, In Jaigha Gaushala, Block-Rampura, according to the
Tagging Register, a total of 187 bovines were tagged. 16 of them
were handed over to the volunteers for rearing under the People’s
Participation Scheme whose details are properly maintained in the
Register. So, at the time of inspection, 171 tagged bovines should
have been there but there were only 87 such bovines. No explanation
was given for the missing bovines in such a large number.

At the time of inspection ofl Kanha Gaushala, Kadaura, letters
written by the VO, Kadaura to the Executive officer and the CVO
about large number of missing bovines were presentd to us which
were given to the CVO for giving his comments but no comments
have been received.

Besides the above, mismatch in the statements of the
Gopalaks, Pradhan and village level functionaries, and various entries
in the Tagging Register, Govansh Count Register, Bhoosa Stock
Register etc. compels the Oversight Committee to take a view that
deaths of bovines are being concealed. In some places, in the

Govansh Count Register only an entry of “Mrit” was made, but there
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facts, during our meeting with district level officers on 06.09.2023, it
was informed that “82 nodal officers from different departments of
the Government inspect all the Gaushalas of the district twice every
month on a regular basis. They also record their observations in the
inspection register kept at the Gaushala for ensuring compliance of
the statutory and Government directions and guide them to

undertake this important work in a better way.”

\%EED AND FODDER:
xiii. It was informed in the meeting dated 06.09.2023 that 383 Gaushalas
have grown Napier Grass covering an area of 88.428 hectares and
Barseem and other green fodder on an area of 98.563 hectares, but

at none of the Gaushala, the Oversight Committee found the Bhoosa

mixed with green fodder being fed to the bovine or it lying anywhere

e —

in the premises. Only oral information was given by the Gopalaks or

the officials in some Gaushalas that they are being grown at private

land taken on rent at some other place but no entry was found in

p— -

records about expenditure made on growing or purchasing the green

fodder or issuing green fodder for feeding bovines as was being done
in case of bhoosa in the Stock Register.
xiv. G.O. dated 02.01.2019 envisages that the bovine sheltered at the

Gaushalas will get proper diet and medical care including vaccination

for various diseases. But almost at all the functional Gaushalas only 4
kg or less of Bhoosa has been reported being fed to the bovines
without green fodder, grains and supplements. At Lohai Gaushala of
Block-Nadigaon, the bovines were dependent totally on grazing of

green grass in the field only which was very clear from the colour of

19



\i/‘

vi.

1%05620 P0|U4H'en&+flm in (nauthalds . @

Gaushala or at a place close to the Gaushala and the pucca compost
pits were lying dry or were filled with other waste materials.
Everywhere it was stated that the dung is being used for manure
purposes only, therefore, constructing pucca pits is a wasteful
expenditure and destructive of the environment. In the remaining
Gaushalas, it is collected in open areas haphazardly. The
inappropriate disposal of cow dung is causing foul smell and polluting
the environment.

In all 42 Gaushalas, there was no proper arrangement for collection

and disposal of urine and wastewater. 13 Gaushalas viz. Mae,

Bastepur, Udanpur, Kushmara Bawni, Khutmili, Kanha Gaushala-
Kadaura, Matra, Garrehi, Sunaya, Jeetamau, Malthua, Khadgui and
Kanha Gaushala-Konch have pucca soakpits but due to poor drainage
they are disfunctional. 03 Gaushalas viz. Ghilor, Akniwa and
Hamirpura have kaccha soakpits. As there was no plan to use the
urine for any definite purpose except composting, urine stored in the
pucca soakpits was proving more polluting. Mostly they were not
being used due to poor drainage but at one or two places where they
were being used, they were creating an environmental problem by
spreading intense foul smell and also delaying its biodegradation.

Solid and liquid waste of Madaripur, Block-Kuthaund Gaushala was
found to be draining towards the water-logged area within the
Gaushala premises, which was directly connected with the pond of
the village and was also surrounded by the Abadi. Four other
Gaushalas, viz. Dhaguakalan-Dakor, Udanpur, Kusumara Bawni and
Kanha Gaushala, Kadaura were discharging their liquid waste into

public drains which were joining water bodies at some distance. In

15
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spite of this, the Oversight Committee was informed in the meeting
dated 06.09.2023 held at district headquarters that there is no such

discharge in any water body.

L IMPROPER SITE SELECTION:

vil.

viil.

25 of the 42 Gaushalas, viz. Udanpur, Ghilor, Kanasi, Jaaigha, Akniwa,

Mae, Kushmara Bawni, Hamirpura, Madaripur, Dhaguakalan, Matra,
Mawai Brahman, Garrehi, Nagar Palika Parishad-Kalpi, Kanha
Gaushala- Konch, Malthua, Urkara Kalan, Chitaura, Kursenda, Nagar
Panchayat-Madhogarh, Sunaya, Jamrohi Kalan, Pindari, Kanji House-

Ait and Bhuwa, have been established within 100 meters of the

inhabited area, which is against the prescribed

The locations of 19 Gaushalas, viz. Dhaguakalan, Mawai Brahman,

Garrehi, Nagar Palika Parishad-Kalpi, Jeeteamau, Maddeya, Malthua,
Khadgui, Ramhetpura, Chitaura, Kursenda, Padkula, Nagar Panchayat-
Madhogarh, Sunaya, Nari, Jamrohi Kalan, Kaushalpur, Pindari and

Madaripur are absolutely inappropriate as they have been

2061 Nont of he Craushalo has G
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established in water-logging area or near a water body. At the time of

inspection, 03 Gaushalas viz. Nari & Jamrohi Kalan of the Block-Konch

and Ramhetupura of the Block-Madhogarh were in knee-deep water.
There was absolutely no way to go inside the Gaushala leave alone

reaching the bovines to verify facts. Cow dung and urine were mixing

with the logged water causing pollution. Health of bovines in these
Gaushalas was really bad and bovines were having mud on their
bodies. Having regard to the prevailing conditions here, the Oversight
Committee is of the view that these Gaushalas actually do not

function during rainy season. Due to inspection the bovines have

16
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Committee that no Cash Book has been prepared so far in this
financial year. It is pertinent to mention that it is a permanent
running record.

xxviii. In Kanha Gaushala, Kadaura, evidence was produced by the

representative of the petitioner that an amount of Rs.2,29,902/- was

paid in the bank account of Shri Bharat Prajapati, who is an employee

of the Nagar Palika, showing it to be the payment towards the supply

of Bhoosa. The Executive Officer, Nagar Palika and other officials
admitted this transaction and extended the clarification that Shri
Singh had purchased bhoosa from a large number of farmers when
the contractor stopped the supply, therefore, payment was made to
him, who in turn paid it to farmers. They had no answer to the query
that why the payment was not made into the bank account of the
farmers when all of them have an account. During debriefing session,
the District Magistrate informed that the complaint has been found
to be correct prima facie. He is going to take action against the

persons responsible for it. This incident along with the anomalies

found in the Cash-Book of Udanpur Gaushala and others and non-

presentation _of Cash-Book by large number of Gaushalas clearly

suggest that the fund meant for purchasing diets for the bovines is
g o
being misused in different ways.

xxix. The reason, generally stated, for not producing the record or
producing a record having entries of the past few months only by the
Gram Vikas/Panchayat Adhikari or the Livestock Extension Officer
(LEO) or the Veterinary Officer was that their predecessors did not
give him the old records while handing over the charge. It may be

correct in few cases but largely it was a ploy to avoid scrutiny
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was no corresponding record maintained by the Veterinary Officer to

show that which is mandatory.

IMPROPER MAINTENANCE OF RECORDS:

\/xxvi. None of the 42 Gaushalas was found satisfactory in its record-

v

XVii.

—

———

—

keeping. There was no uniformity in the maintenance of records in

these Gaushala and most of them were following their own formats
with respect to these records. They are not kept on the basis of daily
transactions as a matter of routine but they were found to have been
prepared in a hurry for the sake of inspection of this Committee only
in different types of note books.

As per the entries made in the Cash Book of Gaushala at village

Udanpur, Block-Kadaura, same cheque (No. 482286 dated

04.08.2023) has been shown to have been issued to two different

persons, namely, Kamlesh, son of Hari Narain and Suresh Kumar
(father’s name not mentioned). On this date, two bearer cheques
each have been shown to have been issued to both the above

recipients, each being below Rs. 20,000/-. The counterfoil of the

e

A cheque book was not produced. No reasons for not issuing a single

cheque to each of them and how the same cheque could be issued to

p—

two persons was given by the officials. Their silence clearly

—

suggested that the record had been prepared in a hurry, just before

the inspection and payments were being made through bearer
cheques of value less than Rs. 20,000/- to keep complete control on
the money withdrawn by the bearer. Similar anomalies were found
in the Cash/Account Books of other Gaushalas also. In later phase of

inspection, they adopted the strategy to state to the Oversight

26
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funds meant for this purpose. It requires a deeper probe into the

matter by a specialised agency.

fNON-COMPLIANCE_OF GOVERNMENT ORDERS (GOs):

XXXil.

XXXiii.

In order to make the Gaushalas self-sustainable, the policy GO dated
02.01.2019 envisages the production of biogas,
co'mpost/vermicompost, soap, incense sticks, mosquito repellant,
gonile (phenyl from bovine urine) etc. from Panchgavya in
collaboration with UP State Bio-energy Board, Khadi and Village
Industry Department, MSME Department, Skill Development Mission,
RD Department, Horticulture Department etc. and their marketing. It
also lists cow dung and urine based economic activities, such as bio-
farming, bio-horticulture and making flower pots, fire cakes,
pesticides etc. for eco-friendly existence of the Gaushalas, but in
practice, cow dung is collected in the premises in haphazard way and
is sold/donated to farmers before the start of every cropping season.
Other possible uses of cow dung, urine and wastewater have not
been attempted. In fact, they are not being used even for composting
in a scientific manner. There is a need to dispose the cow dung, urine
and wastewater in a scientific and eco-friendly manner in kuccha
compost pits until an alternative use of the cow dung and urine is
planned. Proceeds of this should be utilized as income and spent on
the maintenance of the bovines as stipulated in the GO.

Although it is provided in the GO that 2% of the proceeds of Mandi
fee, cess on excise duty, 0.5% of the profit which State Public Sector
undertakes to use in the form of their Corporate Social Responsibility

(CSR) and “cow welfare cess” imposed by the UP Expressways and

25
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